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CENTRAL ADMINISTRATIVE TRIBUNAL-

PR I NCI PAL BENCH, NEW DELHI

C.P- NO.400/2002 IN
O.A. NO. 885/2000

Thursday, this the 9th day of January, 2003

HON'BLE MRS. LAKSHMI SWAMINATHAN, VICE CHAIRMAN fJ)
HON'BLE MR. V. SRIKANTAN, MEMBER (A)

1.. Smt., Saroj Bala,
L'J / o S h r i D e e p a k S a c Li d e v a „
R/o 5-L/125, N.I.T. Faridabad

2 „ 8 rn t, 3 u n i t a B e d i ,
W / o S h r-- i V i .1 a y K u rn a t" „
E -■ 15 / 8 3 , S e c t o r -- 8, R o in i n i

Petitioners
C By Advocate " Shri V.K. Rao)

Versus

1.. Shri 3.C., Tripatf'ii,
Secretary,
Deptt- of Elementary Education & Literacy,
Ministry of Human Resource Development
G o V e rn rn e n t o f I n d i a , S In a s t r i B ii a w a n ,
New Delhi

2.. 3 !i r- i S a t i s h L o o m b a ,
Director,,
Directorate of Adult Education,
M i n i s t r y o f H u rn a n R e s o u r c e 0 e v e 1 o p rn e n t;,
.10 Jarnna'gar House f-lutrneri'ts
Shahjahan Road,
New Delhi

3 . 3 h r i K. N „ M i s h a „
Depu ty D i rector ( Adrnn)
C) i r e c t o r ate o f A d u 11: E d u c a t ion ,
Ministry of Human Resource Development,
10 Jarnnagar House Hutments
Shah,iahan Road,
Nevj Dell'ii

„ . Respondents
(B y A d V o c a t e :: S h r i K . Ci:. D . G a n g w a n i )

0.„R„D...E.^„C0r^,i

mathan. VC fJ)

Sinri K,. C..D. Gangwai'ii, learned senior counsel

for the respondents has submitted a letter dated

10-12.2002 from the Staff Selection Commission (SSC)

addressed to respondent No.2, which is taken on record,.

From tj'ie relevant portion of this letter. It is inoted



(2)

tl'iat ti'ie S3C has stated that "skill test in Sbenography

f o r S t e n o G r a d e " D " f o r i i a t r i c 1 e v e 1 ■ e x ami n a t: i o n ,, 2 001

is likely to be held by June/July 2003",

f

2  T h e 1 e a i'- n e d s e n i o r c o u n s e 1 f o r t: h e t- e s p o fi dent :s

has submitted tiTat SSC was not a party to OA. Ttie

respondents had,, however, in pursuance of Tribunal "s

d 1 r e c t i o n d a t e d 0 3 . 0 9 .2 0 01,, p u r s u e d t h e m a 11 e r w i t h 3 3 C

to hold the requisite test as ordeired in the Tribunal" ;s

order dated 03.09.2001 and have got the reply that this

w i ], 1 b e d o r'l e b y t h e 3 3 C a s m e n t i o n e d i n t h e i r 1 e 11 e r

d a t e d 10 „ 1220 0 2. 1-1 a v i n g r e g a d t: o t h e f a c l:. s a n cl

circumstances of the oasei,, we are unable to agree wii.th

the contention of the . learned counsel for the

petitioners that the respondents have willfully and

contumaciously disobeyed the Tribunal's direction,

justifying further action to be taken against thern in

tlie Contempt l-^etition 400/2002.

3.. -In the above facts and circumstances, C;p

No.400/2002 is dismissed. Notices ' to the alleged

conternnors are discharged and file be confined to the

t" e c o r d r o o rn
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MEMBER (A)
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